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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

_0A No.2173/2001
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New Delhi: this the /2~ day of 0C0bey~ 42001,
HON'BLE MR.S.R.ADIGE,VICE CHAIRMAN ()
HONBLE DR.AJVEDAVALLI, MENBER(J)

f s/shri
Surinder Kumar

2, Babu Ram

3¢ Pritam Singh
40; J.L oDhing ra

S Balwant Singh
6, Madan Mohan
74 D.K.Singh
84 R;KéRastogi
9 K.K,Gautam
10:p.K.5ingh
11JH,5.Chadha
1%7abhilash  singh
137 B.P.Dixit
14 3.p.Shamma
All are SDEg Joint Action Committee of MTNL
0fficers, 470, Kidwai Bhawan, Janpathy
New Delhi. ..3J eeeoApplicants
(By Adwocates Shri R.Venkatramani, Sri Counsel)

Versus

Union of India
through

the Secretary,
Ministry of Comnunlcatlon,

Department of Telecommunication,
Sanchar Bhayan,

Ashoka Roadj

New Delhi

o« «eRespondentsy

(By Adwcate: shri p, H.Ramchandanl, with sh.V.K.Rao
Sh. A.K.’Bharduag) - S
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5.RLAdiges VC(A):

This OA was heard along with OA No.1252/2000,
Howewer as that OA concerns ITS GrOUp;A; 0fficers,
while the present OA has been filed by ITS Group
'B} 0fficers, orders in this OA are beimng passed

seperately%

24 Applicants impugn respondents? order dated
2 347 <20 01 (Annexure A= 1) transferring them from

MTNL to BSNL..

3] Their c2se is that in terms of Respondents’

Y Circular dated 8;5.2000 they are willing to be
permanently absorbed in MTNL, but for OA No.1252/2000
which has been filed by 2 Group of small number of
persons and has adversely affected the rights of
applicants,hifgiwgfsult of which they have yet not
been absorbed;buhile respondents have issued impugned
order dated 23.7.2009 transferring them to BSNL

r\aut C&”J -
which is)arbitrary and malafidel!

4, uwe find that applicants have rushed to the Tribunal
£ without even filing 2 represemtation to the approprizte
authorities in regard to their grievance, which they

should have done in the first instance,in the light of

?
the Hon'ble Supreme Court's ruling in GSEB Usd ARS

Poshani AIR 1989 sC 1433,

5., Under the circumstances this 0A is disposed of
holding that if applicants are aggrieved by the

impugned transfer order, they should in the first instance
file 2 representation to respondents within 3 ueeks |

from today,. which respondents should dispose of by a

re2soned order under intimation to applicants within

e




six weeks of its receiptﬁ While doinﬁ s0 respondents

- 3=

should apply their mind as to whether it is necsessary
in public interest to transfer applicants to BSNL

when they are keen for permanent absorption in NTR!L;?

6. The OA is dicposed of in tems of para 5 aboved

No costsil
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( DR.A, JEDAVALLI ) (SeR.ADIGE )
"MEMBER (3) VICE CHAIRMAN(A):
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